IN THE CENTRAL ADMINISTRATIVE.TRIBUNAL: HYDERABAD BENCH:
. AT HYDERABAD

OA No.139/97 Date of Decision: 11.2

BETWEEN:

D. Vijaya Babu ' .. Applicant
AND

1. Senior Divisional Personnel Officer,
S.C. Rly, Vijayawada Division,
Vijayawada,

Krishna District.

2. Divisional Railway Manager,
5.C. Rly, Vijayawada Division,
Vi jayawada,
Krishna Distric¢t.

3. General Manager,
South Central Railway,
Rail Nilayam,
Secunderabad. ++ Respondents

Counsel'for the applicant: Mr, M.C. Jacob

Counsel for the respondents: is, mr-U¥ s Gros Sl By |

CORAM:

THE HON'BLE MR. JUSTICE M.G. CHAUDHARI: VICE CHAIRMAN

THE HON'BLE MR. H. RAJENDRA PRASAD: MEMBER (ADMN.):%’//
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(Per Hon'ble Mr. Justice M.G. Chaudhari: Vice Chairman}

The grievance of the applicant is that élthough he

is eligible for brotection of his pay in accordance with

paral313(iii) of the Railway Establishment Code the res
are not givé%g tbe benefit to him despite the decision
(6F: No.1252/94‘daﬁed 14.11.1994 of this Tribunal being X
to their notice by representation Dt.20.7.1996 which hs
Same guestion arose before us eérlie

not been replied.

several cases anh when we expressed the view that it w;
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spondents
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desirable that tpe respondents take atcomprehensivspiigbbed .
decision so as to avoid every similarly plsced persoqﬁ:o rush

to the Trlbunal.— W& were assuréd on behalf of responds

that the oueotlon ig being examlned. However we are ng

informed so far of any decision having been taken on ti
| reanpireel b

question. The chse,of the applicant waskcon51aered by

Nt s
Dt
nis

the

respondents in the light of the above mentioned Ep&bun&@«=494*‘h5m

The representatlon of the apollcant Dt.20.7.96 which
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s Leoan |o .
stated to have been filed priorubouddrss Dpending Qggal£:%§54a
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Hence we dlrect the Divisional Railway Manager,
Railway, Vijayawada Division,to dispose of the ré%%eser
of the applicantlDt.Z§17.1996 within 2 months from the

receipt of the draer by him and communicate the decis]

to the apollcant. In the event of k;ggg;ﬁgg;éféee the

wdh mﬂ;:ﬂ@i
the applicant 4& at liberty to agitate the decision
filing fresh OA.,

The 0A is disposed of in terms of above direc

It may be noted that a copy of the OA was ser
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applicant on additional standing counsel on 3.2

vy

copy O0f the entire compilation of

respondent No.2 along with the Copy of this order. The

learned counsel for the applicant undertakes to

extra copy.

MEMBER (ADMN. )

Date: 1ith February, 1997

> - ey

\
KSM

I

OA & be forwarded to
A

LI - 1’44S}£Zh}vt
\ J-/{& 4Z12z2$/
s—— = .
(H. RAJEND RASAD) (M.G. CHAUDHARI)
' VICE CHAIRMAN
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To |
1. Tné Senjor Divisional Personnel Officer,
Rly, Vijayawada Division, Vijayawada,

S
Kgishna Diste.

2. The Divisional Railway Manager,
Rly, Vijayawada Division,
i jayawada, Krishna Dist.

t
3. The General Manager, SC Rly,
Iailnilayam, Secunderabad.

!
‘4. Dne copy to Mr M,C,Jaccb, Advocate, CAT.Hyd,
5, /One copy to SC for Rlys, CAT.Hyd,
6./ One copy to Library, CAT.Hyd.

7{ Onhe copy to D.R.(A) CAT.Hyd;

8% Cne spare coPy.'
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. IN THE CEJTRAL ADNINISTRATIVE TRIBUNAL
' HYLERABAL BNCH AT HYDERABAD

K

-THE HON'BLE MR +JUSTT CE M.G -CHAUDHARI
) VICE-CHAIRMAN

AND'/'

. THE HON'BLE MK.H.RAJENDRA DRASAD
: MEMBER( ADMN )

~
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